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e-Filing Instructions




eFiling Self-Help

1. To do list for starting efiling at new Court Establishment
1. Take database and code backup of Live server.

2. Update CIS 3.1 with latest eFiling Patch and replicate data to
NJDG( Provided by Pune NIC team available on release portal
http://10.153.13.56/index.php ).

3. Run this command from terminal of live server. ( Step Nos. 3and 4
to be followed only when required version of Curl is not
available on CIS server )

curl -k https://efiling.ecourts.gov.in
If any error encou ntered Do step 4 and otherwise move to Step 5

4. Enable Curl and libssl -dev on live server using these commands
1. sudo apt -get install libssl -dev
2. sudo a pt-get install curl
Please restart apache server after these commands

5. mailto:mpm -ecommittee@aij.gov.in?subject=Request to give State
Admin crede ntials for eFiling and get your Sup er admin Credentials

for State.

2. To do list for Super admin and District Admin -

1. Enabling eFiling to selected Establishment
2. Add CIS Case type
3. Create Admin

4. Create contact
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Establishments:
Court

3. Enabling eFiling to selected

State Admin only can enable selected Establishment for
eFiling. While enabling any Court Establishment State Admin needs
to enter following details

C Live Application server IP.

~

C Payment mode: - Offline/Online. If online, required
parameters for Online Gateway integration need to be en tered.
C Enable required fields for establishment.
4. Enable eFiling for specific Case Types
This feature is to add case types to be shown in efiling. By default,

all Case Types will be available. In case requirement is to enable
eFiling only for chosen few Case Types then this facility needs to be

used.

5. Create Admin : -

There are four different

logins for Admin Users:

V Superadmin(State admin)(

A) :- Super Admin can create

High court admin: - The Hig h Court Admin has

to handle all efiled ca ses unde r the selected high

privilege

court.

District admin

. - The District Admin has privilege to

create admin for

Court Establishments under the

selected District only. It will not handle any efiled cases.

Establishment admin

. - The Establishment Admin has

privilege to

establishment.

3

handle efiled cases f the selected




V High Court Admin (B): - The High Court Admin has  privilege

to handle all efiled cases under the selected high court

V District Admin(C) : - The District Admin has privilege to create
admin for Court Es tablishments under the selected District

only. It will not handle any efil ed cases.

V Establishment Admin(D) . - The Establishment Admin has

privilege to handle efiled cases of the selected establishment.

Note : - Super Admin (State Admin) and D istrict Admi n do not
handle work of efiled cases. These two admin have administrative
privileges to create further admins. High Court Admin and
Establishment Admin are related with actual work of handling

eFiled cases.

6. Admin privileges

4]

While creating a dmin users th rough State Admin(A) or District
Admin(C) following types of privileges ¢ an be assigned to High Court
Admin(B) or Establishment Admin(D).

U Core Admin(E) : - Generally when only one admin has to
handle all efiled cases in the selected establish ment, Core
Admin type privileges needs to be given to High Court or
Establishment Admi n. All the business of efiling
administration will be handled by Core Admin. Core Admin
has authority to accept or reject newly registered users or
advocates.




U Master Admin(F) :- Master Admin can only create Action
Admins(G). There shall be only one Ma  ster Admin for each
Court Establishment, if created. If Master Admin is created
authority to accept or reject newly registered users is given

to Master Admin.

U Action Ad min(G) : - Action Admin actually handles
business of efiled cases for the selected est ablishment.
There can be one or more Action admins. Action  Admin
has authority to accept or reject files, he can mark

objections and he can send file to CIS after initia | scrutiny.

Note: - Take a case that initially while starting efiling in an
establish ment requirement of only one admin was felt
necessary and, therefore, core admin(E) account was created.
However, after passage of time, need is felt for more admin
accou nts to hand le business of efiled cases or work of admin
needs to be separated for each  branch or section. In such
situation, it is necessary to first create a master admin(F). In
the event of creating Master Admin when Core admin already
exists, existing Core Admin will be automatically shown as
Action Admin(G). Master Admin(F) can further create more
Action Admins(G)

7. Create Contact
It is necessary for the users to contact efiling admin for various

reasons. Therefore, a provision is made to show email a ddress of

authorised person where users can send emails for queries and
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Additional Features given fo State and District Adm In users

8. Change Case Status:

9. Create News and Events

10.

6|

grievances. For this purpose, email address needs to be entered and
the same will be showed as authorised contact to all the users.

When efiled case is proceeded erroneously or otherwise to next
stage, the efiled case can reverted back to original stage using this
feature. Stages viz. Not Accepted, Deficit Court Fee Awaited,
Transfer to Section and Idle/lU  nprocessed can be reverted. How ever,
if the efiled data is consumed in CIS, thereafter, the this feature

cannot be used to revert the stage.

Many a times High Court or District Court issue various circulars
relating to eFiling. T here are va rious notices or pub lic messages
which given by the Courts. Standard Operating Procedure, Rules,
Notifications etc are also required to be displayed for the benefit of
users. All such and like things can be handled through News and

Events. There aretwoty pesof Newseventst hatcan be created using

this feature e.g. OPublic viewd i :
al |, wher eas, oPrivate viewodo is
Admins only. News item can be uploaded and showed for the chos en
period.

Management Reports
State Admins and District Admins can generate reports regarding

efiling and work done. The report can be generated for selected

establishment or selected period or month.
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11. One login at a time

12. Test Environment:

(https://ef iling.ecourts.gov.in/t est _efiling). Logi n as

and passkey is supuser.

1. All users of Test Environment to first create user for efiling of

cases.

privilege to accept or reject newly registered users.

to select State Maharashtra, District Aurangabad and Court

in CIS on above given URL.

7]

and one browser. Multiple logins are programmatically deprecated.

Test Environment for eFiling is created on National eFiling Portal

ADMI NO P a sAdkim@1234 sSimilarly test environment for CIS
Is created on http://10.153.16.185/ecourtishc . Select D istrict and

Sessions Court, Aurangab ad as establ i s hnseunptu.s

2. Get the user approved through AURG -ADMIN. This user has

3. Whenever efiling is to be tested for  filing of cases, it is necessary

this establishment is selecte  d, user will not abletoc onsume data

A user can login through his credentials only through one m achine

Establi shment ODi strict and Sess

0 AURC
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1. Proce ss of efiling for filing User

= =_ 4 A4 -2 -2

User will file case

User will file IA.

User will file document or Written Statement or reply.
User will pay Court fee or deficit court fee

Remove objecti ons

Refile case

2. Process of efiling for A dmin user

T
il

Accept or reject newly registered users.

After cases are shown in New Filing, Admin can Approve or
Disapprove or ask to pay deficit Court Fee.

If the Admin decides to disapprove the case, he will get the list
of objections maintained in CIS und er Objection Type Ma ster.
Therefore, if the Court Decides, process of objection compliance

can be completed online.

Approve efiled case after scrutiny and transfer to Section so that

the case is available for CIS .

Mark Objections, approve compliance a  nd transfer CIS.

3. Process of consuming efiled casesinCIS :

8

T

User needs to login CIS and then try to consume data of efiled
cases.

User try to verify and accept the data.

Please verify whether CNR number is passed o n to efiling user
Please verify whether objections  marked can be seen in the
efiling user account

Please verify whether data of cases is correctly shown in

registration tabs.




13. Advocate information & Most essential information for eFiling.

DISTRICT AND SESSIONS COURT AURANGABAD.
SHRI S. D. TEKALE

(Search. ]V

®nc3a
supuser 10-08-2019

© s &= @ OOo0cCe®eo0oeo0

DISTRIC™

X / Master / Advocate / Report

Advocate

Show| 10 J entries I ﬁ [ l I I

ég\ézca‘(e :33’;:{5 2::?;?; Mobile No. Email Bar Regn. No. T
1 Sudame S.P. 9371791119 advsacchin@gmail.com MAH-2655-2000 g U3=|'.\:TT.
2 Agrawal K.D. 9823063539 advkda@gmail.com MAH-1430-1989 ;";aw
3 Bedre P.M. 9822513634 pawanmbedre@gmail.com MAH-1107-1985 B e
4 Talawar S.N. 9822051707 snt2102000@yahoo.co.in MAH-1673-1995 ?FT;‘_T
5 Kulkarni D.S. 9823275023 dsk2354340@yahao.co.in MAH-74-1988 w
6 Wagh U.B. 9850779302 advudhavwagh302@gmail.com MAH-2606-2002 T AT,
7 Kedare J.B. 9822828479 MAH-4182-2009 FET AT,
8 Padol C.T. 9822785331 MAH-2178-2003 ISTes HT.ET.
9 Dongre S.K. 9823555333 sanjaydongre08@gmail.com MAH-2997-2001 = UH .
10 E.al\rd‘fap“rkar 9372801846 bkedar1972@gmail.com MAH-1547-1994 ::EW

Showing 1 to 10 of 2,408 entries Previous 1 2 3 4 5 241 Next

Information a bout Bar Registration Code, mobile num ber and email
address of the advocate is most e  ssential information for registering any
advocate on National eFiling Por tal. Please ensure that advocate code is
entered in uniform manner everywhere in Your State. If th ere are some
corrections p lease carry out those corrections in Bar Code entry. eFiling
identifies advocates only onthe basis of Bar R egistration Code. Theref ore,
these entries are must and it is necessary that manner of entering Bar
Registra tion Code is u niform across the State.
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14. Selecting Type of D ocument in eFiling

(&) e-Filing = SEARCH FOR... Go! ® Logout
Welcome,
SAURABH
View Profile  VASHIST
Last Login : 10-08-2019 12:28:59 PM - . T . - .
- e-Filing No : ED-MHAU01-00006-2019 eFiling Histo
1P Address : 10.21.147.29 Wl E-File Miscellaneous Documents 9 g ry w

. Active . Done Optional . Required
@ Home

o CNR (Case Record Number) Details o Onbehalf Of o Sign Method o Upload Document Pay Court Fee o Certificate
(£ New Case o U=

- Documents

Document Information
¥ Deficit Court Fee

- o
Documents * : Select Document N Documents Title * : DOCUMENT TITLE @
i Interim Application _— R
File *: Fee: FEE @
Select Document i
fﬂ Reports

NOTE : Please uploal ength can be 45 characters only. Only digits, characters, spaces, hyphens and underscores are
Aplication for process
allowed.). Max. PDF {

* Contacts Application for leave to sue as

News & Events Application for riten of property

Appln.for attachment/arrest
i Help before judgment.

https://efiling.ecourts.gov.in/test_efiling/dashboard

1 / Master / Document Type / Report doc Y s L €» oEED COoO @0 eO0
Document Type
Show‘ 10 :I entries Hide Columns @ csv
‘Document ‘ ‘National Code ‘F"E!—al—-r |
Document A 5 National Document
Type Document National Code Type T
1 Plaint/Petition/Appealmemo 1201 1 WE To/asT ! ®
2 Aplication for process 1401 3 SAEINRHTST 3T
3 Sgﬁg’:"on for leave to sue as a 1401 3 AT ST ATTATATET ST
4 Bail Bond/Personal Bond 1408 20 YT AT JTAHT
5 Vakilpatra 1407 19 FREATT
6 Caveat Appin. 1201 1 LIERICEE S Eel
7 Copy of Judgment 1304 10 SrEfEET
9 Caveat 1201 1 GIERIGIREES
10 Appln. us.20 of Arbitration Act. 1401 3 AT FIHTAT FAT 20 FIATA 307
Certificate under Part X of AT FIATATT HIT 90 THAE
i Succe.Act. e 20 TEHIAL
Showing 1 to 10 of 23 entries Previous ‘ 1 ‘ 2 3 Next

One needs to remember that document filing under eFiling also inc ludes
filing of reply or wri tten statement or counter or affidavit in reply or
rejoinder or sur -rejoinder etc. Similarly , while filing affidavit of evidence
or documents in support of any reply or written statement or evi dence,
one needsto go through documentfil ing option. Therefore, it is necessary
to ensure that list of documents meet requirements of user from all
angles. This information is fetched from document master in CIS.
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4. Selection of Case Types :

(&) e-Filing = SEARCH FOR G ® Logout

Welcome, i New Case : Where to file
SAURABH
View Profile  VASHIST NOTE :
Last Login : 10-08-2019 12:28:59 PM = Compiete detail related to the case, whichever is provided in paperbook, is mandatory to fill at the time of e-filing of the case.
|P Address : 10.21.147.29 « Entry of Name, Address, Age and Relation of Petitioner/Respondent should be same as provided in Memo of Party.
+ Details of Extra petitionersirespondents s required to be enter in “Extra Party” field and it should be same as provided in *Memo of Party"

& Hom HIGH COURT @ LOWER COURT
State*: | TAMILNADU
(Z NewCase
District * : THENI
B Documents
Court Establishment*:  PRINCIPAL DISTRICT COURT, THENI
T Deficit Court Fee ® CNVIL O CRIMINAL
. «. | ORGINAL
B interim Application Matter Type * :
CaseType *: Select Case Type

2] Reports

IS MACT Matter*: | |

& contacts Select Case Type =

AP(APPROVAL PETITION)

News & Events .
Matter Nature *: | 5 pBOP(ARBITRATION ORIGINAL BEITITION)

i Hep AS(APPEAL SUIT)
C(COMPLAINT PETITION)

CMA(CIVIL MISCELLANEOUS APPEAL (CS))

DISTRICT AND SESSIONS COURT AURANGABAD. . Logout BNC31
eCourtIS | oistriv SHRIS. D. TEKALE. supuser 10-08-2019 =

Home #| 1 Master 1 Case Type / Modify [search.. ]Y [V "N =N 7] =Oenu | CQoeoec

Configure Establishment © Case Type

*Case Type Code: | Arbitration Case-35 M National Code: | 5007 |
_ *Short Form: | Arbitration Case | *Case Type Name: | Arbitration Case |

National Masters Petitioner Called as: | Claimant | Respondent Called as: | Respondent |

Reasonable Disposal Time: | | Case Type Nature: @ ciyit Criminal

Matter Type: ‘ original M.A.C.P Type: ()

Ww‘mm

3
s
|
|

Whi le filing cases through  efiling , use r need s to sele ct appropriate Case
Type. When c licks Case Type fields a drop -down list appears . Please
ensure that short from and description of Case Typ e is properly filled in
your Case Type Master. If the details are not filled in user may not be able
to make proper se lection of Case Types. More particularly, party in person
may not understand shortf  orms of Case Types, therefore, it is necessary
to ensure that all the details in Case Types are filled in Correctly.
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5. Selection of Organization Name

SEARCH FOR... el ® Logout
I Filing Form ‘ |
. Active . Done Optional . Required
o Petitioner e Respondent Extra Information Extra Party Case Detail oAcI—Senllon o Sign Method o Upload Document

@ Pay CourtFee | @@ Affirmation | (EER View

Complainant / Petitioner Information

Organisation: o Email *: EMAIL ®@
Organisation Name : Select Organisation - Mobile * : OBILE ®
Not in List !

Address *: H.NO., STREET NO, C ®
Select Organisation P

Complainant / Petitioner * :
Shriram_Transport Finance Co.Ltd.

State * : SELECT STATE
Shriram_City Union Finance Ltd
Equitas_Finanace Pvt. Ltd District * : SELECT DISTRICT
HDFC_Bank Lid. Taluka : SELEGT TALUKA
Indusind_Bank Ltd.
Town : SELECT TOWN
L_and T Einance Cn
ward : SELECT WARD
Village : SELECT VILLAGE
DISTRICT AND SESSIONS COURT AURANGABAD. - Logout B NC3.1
eCourtIS$ | pistric- SHRI S. D. TEKALE EEER oo 10-08-2019 G
1Y / Master / Organization Name / Modify Y O Va ET"'* _L 2 » © W OO0 @0 eo0

Organisation Name

*Organisation Name: ‘ Axis Bank Ltd., ‘

*Organisation |D: | Axis Bank Ltd.,-110

e

*Organisation Type: | Other Banks-15 National Code: ‘ 0

Address: | Regd.Office at Trishul, 3rd Floor, Opp

A

Contact Person: ‘

State:| MAHARASHTRA-27 District: | Aurangabad-19

Town: | Select Ward: ‘ Select

Taluka: | Aurangabad-5 Village: ‘ Select

e el

S| B S| SV SN S A

Email:| Mobile No.:‘ ‘
Phone No.: | | Fax No.: ‘ ‘
AT

Organization Name i s necessary when case filed by or  against any
Institution,  Authority, College, School, University, Company,
Corporation, Bank, Cooperative Society etc. Please ensure that
organization name master is properly filled in along with all details of
address , aut horised person , email and mobile number  etc. While efiling
any case by or against any organization, data will be f etched from your
CIS Serveri .e. Organization Nam e Master.
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6. Selection of District

- Active - Done Optional . Required

o Petitioner o Respondent Extra Information Extra Party Case Detail eAcl—Seclion o Sign Method o Upload Document

@ Pay Court Fee | @@ Affirmation | (B View

Complainant / Petitioner Information

Organisation : Email *: EMAIL ®@

Complainant / Petitioner * : NAME LAST ® Mobile * * MOBILE ®@
I . Address *: H.NO., STREET NO, CITY ®
Relation*: | Selact Relation
i .- AME OF FATHER OR MOTHER OR HUS
Relative Name * : @ State * : HIMACHAL_PRADESH
Date of Birth : DD/MM/YYYY ® District : SELECT DISTRICT
Taluka : CHAMBA
Age*: AGE @ KANGRA
LAHUL & SPITI
Town : KULLU
MANDI
Gender*: @ Male Female Other ward HAMIRPUR
1 UNA
Religion: SELECT RELIGION v BILASPUR
village : SOLAN
SIRMAUR
Caste: SELECT CASTE v SHIMLA
Pincode : KINNAUR
Police Station Code : Select Police Station M

District Master is very important while e filing any ca se. The information
relating to Districts is fetched from your CIS Di strict Master. Please
ensure th at your District Master  contains all necessary information and
shows all the Districts in your State.
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